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1. oI FHTT AT, FFT T=HA 

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 

NOTIFICATION 

New Delhi, the 19th September, 2022 

S.0. 4361(E).—In exercise of the powers conferred by sub-section (3) of section 3 of the 
Environment (Protection) Act, 1986 (29 of 1986) and in pursuance of the notification of the Government of 
India in the ershwhile Ministry of Environment and Forests, number S.O. 1533(E), dated the 

14% September, 2006 (hereafter in this notification referred to as the said notification), the Central 
Govemnment on considering it necessary or expedient so to do for the purposes of the said Act hereby 
constitutes the State Level Environment Impact Assessment Authority, Odisha (hereafter in this notification 

referred to as the Authority, Odisha) comprising of following Members, namely: - 

1 Shri Sisir Kumar Ratho, Indian Forest Services (Retired Principal Chairman; 
Chief Conservator of Forests, Government of Odisha) Saverio Plot 

No0.3296/97 Prakruti Vihar, Barmunda, at/PO-Bhubaneswar, Odisha 

Pin code-751003, 

s.k ratho@gmail.com 

2. Shri Biswajit Mohanty, Member, and 

Retired Chief Engineer, Department of Water Resources, 

‘ARADHANA’ Plot No. 2560-Kedargouri Vihar, Lewis Road, 

Bhubaneswar-751014, Odisha, 

vswagt56@gmail.com 

3. Director, Environment-cum-Special Secretary Member-Secretary. 

2. The Chairman and Members of the Authority, Odisha shall hold office for a term of three years 
from the date of publication of this notification in the Official Gazette. 

3. The Authority, Odisha shall exercise such powers and follow such procedures as enumerated in the 
said notification. 

4. The Authority, Odisha shall take its decision on the recommendations of the State Level Expert 

Appraisal Committee constituted for the State of Odisha (hereafter in this notification referred to as SEAC, 
Odisha) by this notification.
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5. To assist the Authority, Odisha, the Central Government in consultation with the State Government 

of Odisha, hereby constitutes the SEAC for the State of Odisha comprising of the following Members, 

namely: - 

1 Shri Sashi Paul, Indian Forest Services (Retired Principal Chief Chairman; 
Conservator of Forests (Wildlife), Government of Odisha), 

304, Kalpataru Niwas Swaranpuri Road, Patia 

Bhubaneswar, 

District- Khurda (Odisha)-751024, 

shashipauls72@gmail.com 

2. Dr. Rabi Narayan Patra Member; 
Apartment No. T5-0417, Royal Lagoon, Nandankanan Road, 

Raghunathpur, Bhubaneswar-751024, 

rpatra@hotmail.com 

3. Dr. Chittaranjan Panda, Member; 

Retired as Chief Scientist and Head of Environment and Sustainability, 

Department of CSIR-IMMT, Bhubaneswar, 

VIM-454, Sailashree Vihar, Bhubaneswar-751021, 

drpanda_cr@yahoo.com 

4. Dr. Ashok Kumar Sahu, Member; 

Chief Scientist and Head, Mineral Processing Department, 

CSIR-Institute of Minerals and Materials Technology, 

Bhubaneswaraksahu@immt.res.in 

5. Professor (Dr.) Himanshu Bhusan Sahu, Member; 
Department of Mining Engineering National Institute of Technology, 
Rourkela-769008, 

hbsahu@nitrkl.ac.in, hbsahu@ gmail.com 

6. Er. Fakir Mohan Panigrahi, Member; 

Retired Superintending Engineer (Civil) Works Department, 

Government of Odisha, 

M-35, K-6(A), KalingaVihar Bhubaneswar, P.O.- Patrapada 
Bhubaneswar District- Khurda Odisha- 751019, 

panigrahi. fakirmohan@gmail.com 

7. Dr. Bijoy Kumar Satpathy, Member; 
Visiting Scientist, Indian Institute of Technology Bhubneshwar, Retired 

Executive Director, Research and Development NALCO, 

Plot No. 803, Jaydev Vihar, Bhubaneswar — 751013, 

bksatpathy15@gmail.com 

8. Dr. Kishore Chandra Sekhar Panigrahi, Member; 

Reader, School of Biological Sciences, National Institute of Science 

Education and Research (NISER), Bhubaneswar, 

HIG S/2, Rani Mahal, Indira Housing Colony, Bhubaneswar -751002, 

panigrahi@niser.ac.in 

9. Shri Jayant Kumar Das, Indian Forest Services (Retired ex. Conservator Member; 

of Forests), 

Quater No VIC 2/2, Unit-1, Bhubaneswar, Odisha-751009, 

jkdascuttack@gmail.com 

10. Dr. (Mrs.) Abanti Sahoo, Member; 

Professor, 

Chemical Engineering Department, 

National Institute of Technology (NIT), Rourkela 
asahoo@nitrkl.ac.in, abantisahoo@gmail.com 

11. Member -Secretary, State Pollution Control Board, Odisha, Member -Secretary.
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6. The Chairman and Members of the SEAC, Odisha shall hold office for a term of three years from 

the date of publication of this notification in the Official Gazette. 

7. In order to avoid any conflict of interest, - 

(i) the Chairman and Members of the Authority, Odisha and SEAC, Odisha,- 

(a) shall declare to which consulting organisation they have been associated with and also the 
project proponents; 

(b) shall not undertake any consultation or associate with preparation of Environment Impact 
Assessment (EIA) and Environment Management Plan for a project, which is to be appraised 
by the Authority, Odisha and the SEAC, Odisha during their tenure, and 

(i) if in the past five years, the Chairman or any of the Members of the Authority, Odisha and SEAC, 
Odisha have provided consultancy services or conducted EIA studies for any project proponent, in 
that event they shall recuse themselves from the meetings of the Authority, Odisha and SEAC, 

Odisha in the process of appraisal of any project being proposed by such proponents. 

8. The SEAC, Odisha shall exercise such powers and follow such procedures as enumerated in the said 

notification. 

9. The SEAC, Odisha shall function on the principle of collective responsibility and the Chairman shall 
endeavour to reach a consensus in each case, and if consensus cannot be reached, the view of the majority 

shall prevail. 

10. The State Government of Odisha shall notify an agency to act as Secretariat for the Authority, 
Odisha and the SEAC, Odisha and the said Secretariat shall provide all financial and logistic support 

including accommodation, transportation and such other facilities in respect of all their statutory functions. 

11. The sitting fees, travelling allowances and dearness allowances to the Chairman and Members of 
the Authority, Odisha and the Chairman and Members of the SEAC, Odisha shall be paid in accordance 

with the applicable rules of the State Government of Odisha. 

[F. No. IA3-1/3/2022-IA III] 

Dr. SUJIT KUMAR BAJPAYEE , Jt. Secy. 
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